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II. Kerala 
12. Madhya Prad,~sh 
13. Maharashtra 
14. Manipur. 
15. Meghalaya 
16. Mizoram 
17. Nagaland 
18. Orissa 
19. Punjab 
20. Rajastha'l 
21. Sikkim 
21 Tamil Kaj" 
23. Tripura 
24. Uttar P;'adc5~, 
25. West Bengal 
:'6. Anda,nn a'll Nicoba~ 
'27. Dadra Nagar HaYeL 
28. Laks~adw~er 

29. Pondichcrry 
--------- __ ---

Total 

Prices of drugs of Chinese origin 

3346. SHRI BHOY KRISHNA "1 
HANDIQUE I 

SHRI HARISH NARAYAN r 
PRABHU ZANTLE J 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the landed price of more 
than ten widely used bulk drugs (inclu-
sive of 85 percent of import duty) of 
Chinese origin has fallen below the Govern-
ment notified prices; 

(b) if so, the reasons therefor; and 
(c) the remedial steps contemplated to 

meet this threat to Indian drug industry 
in respect of domestic formulation of 
these drugs and their export '1 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF CHEMICALS AND FER-
TILIZERS (SHRI EDUARDO FALE-
IRO): (a) to (c) Some manufacturers 
of drugs and also the associations of drug 
industry have represented of alleged 
dumping of certain bulk drugs in the 
Indian Market at landed prices lower than 
the notified prices in case of drugs 
under price control. They have been ad-
vised to approach the Designated Autho-
rity for Anti-dumping in the Ministry 
of Commerce with complete informa-
tion. 
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Automatic Registration of Small Scale 
Industries 

3347, SHRI ANANTRAO DESH-
MUKH: Will the PRIME MINISTER 
he pleased to state' 

(a) whether the Government propose 
to make provisions for automatic registra-
tion of Small Scale Industries; 

: b) if so, the details thereof; and 

(C) the steps proposed for rationalisa-
tion of registration system of Small Scale 
!ndustries and for prevention of ineligible 
unit .. from availing of fiscal concessions q 

THE MINISTER OF STATE IN THE 
\HNISTRY OF INDUSTRY (DEPART-
MENT OF INDUSTRIAL DEVELOP-
MENT AND DEPARTMENT OF 
[lEA VY INDUSTRY) (SHRI M. 
ARUNACHALAM): (a) and (b) Ac-
cordi;]z to existing guidelines on registra-
tion of Small scale units, Provisional Re-
!listration Certificate is issued in a very 
short time based on an application sup-
ported by an affidavit. Once the unit com-
mences production, it applies for a Per-
manent Registration Certificate. This is is-
sued after minimum scrutiny and genml-
Jy within thirty days of application. 
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~c) The guidelines for registration envisage 
for granting Provisional Registration Certifi-
cate across the counter after seeing that the unit 
is pruposed in a conforming location zone. And 
it proposes to manufacture non-licencible 
items. 

While granting Permanent Registration Cer-
tificate, it is examined whether the unit has 
fulfilled thestatutory requirements of various 
licences. approvals or clearances (if required). It 
is also examined whether the inwstment in 
plant and machinery is with in penuissible 
limits. The procedures tak.e care that ineligible 
units are not registereu ell'...! ;::;~ thprpforP una ... 
ble to avail fiscal concessions 

{Trans/arion; 

Footpath Dwellers In Melro Cities 

3348. SHRI MAHESH 1 
KANODIA 

~~R~~~~ 
RAO VADDE 

Will tne Ministt'f of CR JAN 
MENT be pleased to state: 

(a) the estimat~d nUlDhe, 
dwellers in the four major 
country: 

DEVl'IOP-

vI' iootpalh 
eitie. oi the 

(b) whether the Government have ,Irawn a 
plan to provide them shelter and other basic 
facilities: 

(c) if so. the details thereof. and 

(..1) whether the Gov~rnmt'nl propose 10 
make these schemes self-,upporting" 

TIlE MINISTER OF STATE IN TilE 
MINISTRY OF URBAN DEVElOPMENT 
AND MINISTER OF STATE IN Till' MINI-
STRY OF WATER RESOURCES (SHRI P K. 
TIlUNGON): (a) The enumeration of house-
less population is done at the time of >iccenniaJ 
census operations. As per J981 census. the 
houseJess population in the.> four llla.~lr cities 
was as follows:-

Name of City 

Calcuna 
Bombay 

Housdess 
polu!ation 

as on 1-.1-81 

48440 

50185 

Delhi 
Madras 

26772 
7525 

(b) and (c) Housing is a State SUbject. 
However. the Central GoVl. is implementing a 
scheme for construction of night shelters and 
sanitation facilities for the benefit of footpath 
dwellers, under wh ich there is a provision for a 
Central subsidy of upto RI. 1000/- per 
beneficiary forlhe construction of night shelled 
and sanitation facilities and Rs. 3501- per 
beneficiary for the construction of pay-and-use 
toilets. with the balance cost to be borne by the 
implementing agency from its resources or loan 
from HUDCO. This car. be released to local 
bodies and other designated agencies. including 
NGOs and voluntary organisations. according 
to prescribeJ guidelines through HUDCO. The 
Sl.:hemes can be taken up in any urban area 
where the problem of footpath dwellers II 
more acute 

(d) With ,. 'lew to milking the night shelter 
scheme for f( '(ltpath dwellers self supproting 
and viable. th~ guidehne, of the scheme have 
h~cn revised. nle scheme .:an now be taken up 
as a composite mix wilh remunerallve oom-
ponenlS, so as to r:duce the loan burden'()fthe 
ben"liciary agency and tv defray maintenance 
"OS\\O some e:'llt'nt and mdke the schemes more 
Ile.,ible so JOllg S.' the ba", aim of reaching the 
night shelter and sanrtsriUll to tootpath dwellen; 
dnd urbal'. h"mekss " met 

Funds Cnder JR\, 10 Bihar 

.'349 SHRI B1n.·BANESHW.AA PRASAD 
MEHTA' Wil: the PRIME MINISTER be 
pJeased 10 stale: 

(a) the amount provided to Hih af uncier t.'1~ 

lawahar Rozgar Yojana Juring 1991-92 and 
1992-93: 

(b) whether the amount pI\)vided to Bihar for 
rural d~vdopll1ent i. adcquatt' a. per the 
rt'qlliremt"nls; 

(e) if so. the .1ctaih thereof and if not, 
~1t'I!lt'r the (iovemllwnt propose to allocalt' 
mt>re "IllOllnt during 1~3-94: and 

(d) if so. the J~t"i!s thneof" 




